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the States to deny permission to manufac-
ture import substitute bulk drugs if the 
uait wants to manufacture only on small 
.commercial quantities of the same; 

(c) wbether tbese provisions, if any. 
bave beeD imposed in the State of Haryana; 
and 

(d) if so, the names of the bulk Drug. 
whose permission bas been denied under 
the Drugs and Cosmetics Act, 1940 during 
the last two years in Haryana? 

THE MINISTER OF STATE FOR 
HEALTH {SHRI YOGENDRA 
MAKWANA) : ta) Tbere are no re.triction 
under the Drugs and Cosmetics Act 
preventing tbe manufacture of drugs in tbe 
-small scale sector. The manufacturer bave 
only to comply with tbe provisions of the 
Drugs and COlmetics Act and Rules for 
.obtaining licence. 

(b) Tbere is no proYision in the Drugs 
and Cosmetic Act wbich empowers the 
authorities to deny a manufacturer to 
manufacture bulk drugs if the ma.nufacturer 
.complies with all tbe requirements under 
the drug. aod cosmetic Act for grant of 
manufacturing licencc. 

(c) and (d) Drug Control HaryanB bas 
been requested to furnish the requisite 
i.formation. 

Artol'Htation of Rail LiDo 

3469. SHR! GOPAL KRISHNA 
THOTA: Will tbe Mioister of RAILWAYS 
be pleased to state I 

(a) whether under 20-Point Programme 
the barren pits and unused wasle lands 
atong the railway tract was liYen to emplo-
yee. uoder grow mOre food campaign to 
cultivate to provide food (or bunlry people; 

(b) if 10, the reasons for issoinl by 
Railwa7 Board Circular No. 7S/Wl/16/78 
of 16 October, 1984 to introduce fresh 
policy of afforestation; and 

(c) wbether any action has been taken 
on the repre ... nlationl made by tbe Soutb 
Central Railway employees in Iheir 
memorandum submitted to Ibe Prime 

Minister on 23 December, 1984 at Rajab-
mundry? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Surplus railway 
lands along the track. in the yards and iD 
railway colonies used to be licensed directly 
or tbougb tbe State Governments botb to 
the railway employees and outsiders in 
connection with GlOW More Food Campaign 
even prior to the enunciation of 20 paint 
programme of the Prime Minister ; 

(b) Railway Reforms Committee, in 
their report submitted in Oct. 198~, had 
recommended that Railway's vacant lands 
given for Grow more food campaigns should 
be taken back aod ulllised for afforCitalion .. 
This recommendation was accepted aDd 
instructions were accordiogly issued to the 
Zonal Railways. 

(c) On representation received (com 
S"outh CeDtraJ Railway Employees. lbe 
matter has been examined and it hat been 
decided to continue with the revised policy 
referred to in (b) above. 

3470, SHRI BASUDEB ACHARIA 
Will the Minister of RAILWAYS be plea"" 
to state: 

(a) whether it is a fact that the Supreme 
Court has q uasbed the order for punisb-
ment or break-in·service in th~ railways on 
the principle, of natural justice ; 

(b) if 10, whether it has been imple-
mented and cases of break-in·servicedlav. 
been condoned: and 

(c) if Dot. tbe reasons rb""reof? 

THE MINISTER OF RAII.wAYS (SHIU 
BANS! LAL) : (a) Ye. S;r. In Writ Petitions 
No. 13705 and 13706 of 1984, 

(b) Instructions have been issued to 
implement SUOreme Court·s orders in 
respect of the Petitioners of the above 
Petitions. Sanction bas also been rommul1 .... 
cated for condonation of break·in·,service 
in c .... of retired employees who surtered 
loch breaks up,o Feb, 1981 

(C) Doe. not arise. 




